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( Open court) 6) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

Dated,Allahabad. this 31st day of October,2000 

CORAM: 

Hon• Mr. austice R.R.K.Trivedi, vc 

Hon• Mr. s.Biswas. AM 

OEiginal Application No.769/00 

Vishwambhar Na th Ma·laviya 

s/o Late Ch~ndrashekhar Malaviya 
R/0 401-A/108-A. Benigank. 

Allahabad 
•••••• Applicant 

counsel for the applicant :shri A.K.singha 

versus 

1. The Union d: India through the 

General Manager,Northern Railway, 

Baroda House, New Delhi 

2. 'rhe Financial Adviser and Chief 

Accounts Officer, Northern Railway-a <s 

Baroda House, New Delhi 

3. Sr.Divisional Accounts Officer, 

Northern Railway Office of-the 

Divisie>nal Railway Manager,Allahabad 

.~ •• e Respondents 

Counsel for tbe Respondents: shri P. Mathur 

ORDER {Open court) 

{ By Hon' Mr. Justice R.R.K.Trivedi,VC) 

l1earned counsel ;,.£or t.heL .. appl1.cant' has s!,]bmitted :kmIX 
that t:'he applicant has retired from the post& He has 

not been paid any retiral benefi~~ He is getting only 

Provisional Pension and as such he has been sufferigg 

hardship. It has been submitted that a disciplinary 

:i;roceedings were initiated against the applicant on 
- 

the basis of Memo.of charge dated 16.9.1988.More than 
. \A • 

12 years ha~fassed but the discipiinary proceedings 

ha s not been concluded. 
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·shri P.Mathur. Learned Counsel for the respondents 

on the other hand submitted th~t proceedings could not 

be concluded on account of the fact that record was taken 

aw~y by C.B.I • 

. We have considered submissions of the Learned 

Counsels.~of the Pi rties. . We do not find any legal . ./'--.~ ~+ t~.e~,£) f'e'~yt-:~ 
justificationifor such ~ong time •. Even if the record 

was tpken by c.B.I. for investigation in respect of 
._.,\.,~e,:V,.A. "-\ '"-;:\ v\ 

Criminal case. record could ravek_~ obtainc{ror concluding 

the enquiry. Learned counsel for the appli"cant has 

submitted that in respect ·of other employee who was also 

d:1.arge sheeted for the. same incident enquiry has been 
.,.,.......___ "2-es,'\r\"' 

completed and he has~pa.id all the retiral benefits. 

The applic?int has been discriminated without any justi- 

fiable reason. 

application is 

For the reasons mentioned above 

f, i--A.....11 · :~~1;-~th·d. · t· aria y 4l: w? . .:: .$ ,~·! 1 ~ irec ion 

the 

to 

Respondent No.3 (Sr.Divisional' Accounts Officer. Norther~ 

Railway) to get the proceedings completed within a period 

c£. 4( four) rnonth1from the date of copy of th.ts·. order is 

filed before him. 

No order as to costs. 
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